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(b) the action taken by the authori-
ties against them? 

THE MINISTEJt OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAW-
AI SINGH SISODIA): (a) and ~  
Information is being collected and will 
be laid 0:1 the Table of the House. 

Raids by Income Tax Eaforcement 
Directorate 

4352. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the-Offices of firms 
at Madras and Bombay, and other pla-
ces which were raided by the Income 
Tax and Enforcement Directorate dur-
ing the 1980-81 periods; 

(b) the details thereof; 

(c) whether cases have been regis-
tered and arrests made in this con-
!:lection; and 

(d) if so, the details Ulereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
SAWAI SINGH SrSODIA): (a) to 
(d).The Income Tax Department con-
ducted 3339 searches at Madras, Bom-
bay and other places in l:tdia during 
the period from 1-4-1980 to 28-2-1981, 
as a result of which, prima-facie unac-
counted assets to the approximate ex-
tent of ,B.s. 17.07 crores were seized for 
appropriate action in accordance with 
Income Tax Act and other Direct Taxes 
e:1actments. Under the Income-taK Act, 
there are no provisions fOr arrests 
during the course of the search. 

During the period from 1-1-1980 to 
28-2-1981. the Enforcement Directorate 
conducted 1749 searches at Madras, 
BOIT"Jay 'l"ld "ther places in India, re-
sulting in seizure of Indian Currency 
amoU':'lting to Rs. 40.07 lakhs and fore-
ign exchange equivalent to Rs. 37.62 
lakhs approximately apart from incri-
minating documents.' 

During the period 1-1-1980 to 28-2-
1981, the Enforcement Directorate ar-
rested 87 perons under the Foreisn Ex-
cbange Regulation Act. 

The number of searches being very 
large, the time and labour that will 
be involved in collecting and compiling 
separate and detailed information re-
garding the firms etc. will be dispro-
portionately high. If the Hon'ble 
Member specifies the particulars of the 
firm (s), the information will be collect-
ed and furnished. 

Restrictions on Export of Ponlfrets 

4353. SHRI V. N. GADGIL: Will 
the lVHnister of COMMERCE be plea-
sed to state: 

(a) whether Governlnent have put 
rpstriction on export of pomfrets on 
the sIze and quota; 

(b) whether as a result of this un-
tImely restrictions the country has lost 
crores of rupees in foreign excha::lge; 
and 

(c) whether Government propose to 
remove these restrictions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN): (a) Yes, 
Sir. The export of white pomfrets of 
sizes less th3n 300 grams is nat allowed. 
Export of white pomfrets of sizes 300 
grams and above but less than 500 
grams is subject to quota restrictions. 
The export of white pomfrets of sizes 
500 grams and above is allowed on 
OGL basis. 

(b) Imd (c). The restrictions have 
not had any adverse effect on our for-
eign exchange earnings. During calen-
dar year 1980, 4137 tonnes of pomfrets 
valued at Rs. 611 lakhs were exported 
as ctJrnpared to 2194 tonnes valued at 
Rs. 327 lakhs in 1979. The polley re-
garding export of pomfrets has been 
liberallsed recently. 




